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- BILLNO 180F 2015
THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS
~ CARRIED BY ROAD) AMENDMENT BILL, 2015
(As InTrRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIVIACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED
BY ROADY AMENDMENT BILL, 2015 :

. ARRANGEMENT OF CT.AUSES
Clauses;

I, “Shorttitle, o
2. Amendment of section 4-A.



Bill No. 18 of 2015

. THE HIMACHAL PRADESH TAXATION (ON CERTAIN
GOODS CARRIED BY ROAD) AMENDMENT BILL, 2015

~ {As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Taxation(on Certain
Goods Carried by Road) Act, 1999 (Act No. 16 of 1999).

B itenacted by the Legislative Assembly of Himachal Pradesh in &
the Sixty-sixth Year of the Republic of India as follows:— :

. This Act may be called the Himachal Pradesh Taxation (0N short tidle.
Certain Goods Carried by Road) Amendment Act, 2015.

2. In section 4-A of the Himachal Prdde%h Taxation(on Certain Amendment
~ Goods Carried by Road) Act, 1999, in sub-section (1), for the words Tixcise - Zf - section .
~ and Taxation Commissioner”, the words “Assistant Excise and Taxation
Commissioner or Excise and Taxation Officer Incharge of the district”™ “ihdl]
be substituted. ;

alithes fcﬂ ecl




' STATEMENT OF.OBJECTS AND REASONS -

Under section 4-1’\ ofthe Himachal Pradesh deanon(on Certain Goods Carried by Road) o
Act, 1999, every person sel]mg or causing or authorizing to cause dispatch of goods for carriage

by road, dul\/ authorized by the Excise and Taxation C ommissioner, is required to collect the =~

amount of tax payable under section 3. Tvery time the cases for duthonmhon of new dealers have
to be sent to the Excise and Taxation memssmner Since this is an ongoing process, therefore, it
- isconsidered just and reasonable to empower the Assistant Excise and Taxation Commissioner - -
: and Excise and Taxation Officer Incharge of the district, to qulhonzc new dealers mstegd of
Excise and Taxation Commissioner. This will facilitate the new dealers to get their cases settled at
the di sirict headquarters and they will not be reqwred to get authorization from the Excise and
‘Taxation Commissioner. This has necessitated amendment in the Act ibid.

_ The Bill seeks to a°chie\_f'e the aforesaid objectives.

- amlestratesl - pRAKASH CHAUDHARY)
' Minister-in-Charge.

SHIMLA :
The. 257{57/2{} 15.

FINANCIAL MEMORANDUM

The provisions of the Bill when enactcd are to be cnlorced throughthe existing Government
machmer} and there will be no additional expendltun, from the State exchequer.

MEMORANDUM REGARDING DELEGATED .LEGISLATI'ON

NI



THE HIMACHAL PRADESH TAXATION (ON CFRTATN GOODQ CARRIED _
- BY ROAD) A’WENDMENT BILL, 2015

_A ;
BILL
: further to amend the Hlmachal Pradcsh laxatton {onC crtam Goods Camed by Road)

Act 1999 (Act No. 16 of 1999).

ngd{egﬂf’}&d%f/ © (PRAKASH CHAUDHARY)

Minister-in-Charge.

(DR. BALDEV SINGH)
Secretary (Law_')_.

SHIMLA : _
The, 25, /3 J2015.



'EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH TAXATION(ON
CERTAIN GOODS CARRIED BY ROAD) ACT, 1999 (ACT NO. 16 OF 1999) LIKELY
TO BEAFFECTED BY THIS AMENDMENT BILL

Section:

‘4-A. Collection of tax by a person selling or causing or authorising to cause dispatch of
goods for carriage by road .-(1) Notwithstanding anything to the contrary contained in section 4,
- aperson selling or causing or authorising to cause dispatch of goods for carriage by roads duly
- authorised by the State Government, by notification shall, in the prescribed manner; collect the
amount oftax payable under section 3 from the person Incharge of the mechanical vehicle orcart .
" in or on which the goods are to be carried or the person Incharge of the goids during transport or
carriage, as the case may be, and the person making such collection shall, in the prescribed mannet.
make payment of the same into the Gov t,mmen_t Treasury. :

(2)- The pcrson making :;uch collection shall issuc a cert uilca.lc in the prescribed manner,
to the person Incharge or the mechanical vehicle or cart in or on which the goods are carriéd or
the person Incharge of the goods during tranport or carriage, as the case may be, and. on the
production of the certificate, no tax shall be payable under seetion 4 ol the Act.

(3) Tfany person contravenes any or all of the provisions of sub-sections (1) and (2),
‘Taxing Authority shall, afler giving an opprotunity of being heard, by an order, in wiiting, directthat
such person shall pay be way of penalty not exceeding twice the amount ol tax paybale under sub-
section(1). ' : &k

{4) ‘Theprovisions of section 11 shall mutatis mutandis apply for recovery of any amount
of tax payable and/or any penalty imposed but not deposited under this section. . '



